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AA/ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

This appeal of the Revenue is directed against the order of the
Commissioner of Income Tax (Appeals)-1, Chennai dated 12.08.2016

and pertains to the assessment year 2000-01.
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2. When the appeal is taken for hearing both the Ld.
representative for the assessee Shri Ashit Agarwal and the
Ld. representative for the Revenue Dr.B. Nischal submitted that the
tax effect involved in this appeal is less than Rs.10 lakhs. In view of
the latest circular issued by the Central Board of Direct Taxes (CBDT),
instructed its officers not to file an appeal before this Tribunal, wherein
the tax effect is less than Rs.10 lakhs. This Tribunal is of the
considered opinion that the appeal filed by the Revenue is not
maintainable.  Accordingly the appeal of the Revenue stands

dismissed.

3. In the result, the appeal of the Revenue stands dismissed.

Order pronounced on 31% May, 2017 at Chennai.
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